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Date:05.01.2023 Place: Lucknow

AUTHORIZED OFFICER , STATE BANK OF INDIA

N oate:05.01.2023 Prace: Lucknow

FORM A
: PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankrupicy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
KIRTIMAN CEMENTS & PACKAGING INDUSTRIES LIHITED

: RELEVANT PARTICULARS
1. | Name of corporate debtor

Industries Limited

Kirtiman Cements & Packaglng

2. | Date of incorporation of corporate dabtor | 22/01/1996

3. | Authority under which corporate

debtor is incorporated / registered RoC- Chandigarh

4 ate Identity No. / Limited Liabill
oo o, o corporats debior | U26941CH1996PLC017613

5. | Address of the registered office and | SCO 196 - 197, Sector 34 A,
principal office (if any) of corporate debtor | Chandigarh- 160022, IN

6. Insolvaﬂ commencement date in
of corporate debtor 03.01.2023
1. Eshmated date of closure of |
resolution process neolvency | 0207.2023
&, [Name and mgistration number of the |Name: Vigyan Prakash Arora
|insolvency.professional auhngas interim 1W g ¥
resolution professional IBBIIPA-001/1P-P01106/2017-2018/11797

'inacwrdancemmsub-swhoﬂmoruchunmo!u\ow you, the

g, |Address and e-mail of the interim resolution
professional, s registered with the Board

Addrass; SCO-808, 1st Floor NAC,
Manimajra, Chandigarh- 160101
Email Id:vigyan@vigyanarora.com

10,| Address and e-mail 1o be used for
correspondence with the Interim
resolution professional

Plot No. D-190, 3rd Floor, Sector-74,
Phase-88, SAS Nagar, Mohali-160071, Punjab
Email; cirpkirtimancements@gmail.com

11.] Last date for submission of claims 17.01.2023

12| Classes of creditors, if any, under clause (b)
of sub-section (6A) of section 21, ascertained
by the interim resolution professional

Not Applicable

.|Names of Insolvency Professionals identifiad to
art as Authonsed Represantative of creditors
in a class (Three names for each class)

1

oW

Not Applicable

Weblink:
https:/fibbi.gov.infen/home/downloads
Not

14.|(a) Relevant Forms and
(b) Details of authorized repmenlauves
are available at:

Notice is hereby given that the National Company Law Tribunal, Chandigarh Bench has
ordered the commencement of a te i resolution process of the Kirtiman
Cements & Packaging Industries Limited on 03.01.2023.

The creditors of Kirfiman Cements & Packaging Industries Limited are hereby called
upon to submit their claims with proof on or before 17th January, 2023 to the interim
resolution professional at the address mentioned against entry No, 10

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic means.
Submission offalse or misleading proofs of claim shall attract penalties. iy

Vigyan Prakash Arora

Interim Resolution Professional
1BBU/IPA-001/IP-P01106/2017-2018/11797

For Kirtiman Cements & Packaging Industries Limited
Email: cirpkirtimanoemen&@ge;n .com

Address: Plot No. D-180, 3rd Floor, or-74,
Phase-8B, SAS Nagar, Mohali - 160071, Punjab

Date: 04.01.2023
Place: Mohali

DEBTS RECOVERY TRIBUNAL CHANDIGARH, (DRT-2)
1st Floor, SCO 33-34-35, Sector 17-A, Chandigarh
(Additional space allotted on 3rd & 4th Floor also)

Case No.: 0A/1102/2020
Summons under Sub-Section {4) of Section 19 of the Act, read with
Sub- rule (2A) of rule § of the Debt Recovery Tribunai (Procedure)
Rules, 1993. Exh. No. 12626
% ANDHRA BANK ViS5 SONU KUMAR
o!

1) Sonu Kumar D/W/S/O Jaipal Singh, Shri Sonu $/o Shri Jaipal Singh
R/o House No. 1558, Sector 52, Chandigarh-160036.
2. Shri Karnail Singh S/o Shri Jaipai Singh R/o House No. 1558,

Sector 52, Chandigarh. SUMMONS

Whereas OA/1102/2020 was listed before Hon'ble Presiding
Officer/Registrar on 18.07.2022.

Whereas this Hon'ble Tribunal is pleased to issue summonsinotice on the
said Application under section 19(4) of the Act, (OA) filed against you for
recovery of debts of Rs. 48,30,5680.99 (application along with copies of

documents etc. annexed)

defendants are directed as under :-

(i) To show cause within thirty days of the service of summons as to why
relief prayed for should not be granted &, :

(ii) To disclose particulars of properties or assets other than properties
and assets specified by the applicant under serial number 3A of the
original application,

(iii) You are restrained from dealing with or disposing of secured assels or
such other assets and properties disclosed under serialnumber 3A of the
origifial application, pending hearing and disposal of the application for
attachment of properties.

(iv) You shall nol transfer by way of sale, lease or ctherwise, except in the
ordinary course of his business any of the assets over which security
interest is created andlor other assets and pfoperties specified or
disclosed under serial number 3A of the original application without the
prior approval of the Tribunal.

{v) You shall be liable to account for the sale proceeds realised by sale of
secured assels or olher assets and properties in the ordinary course of
business and deposit such sale proceeds in the account maintained with the
bank or financial institutions holding securily interest over such assets.

You are also directed lo file the written statement with a copy thereof fumished
to the applicant and to appear before Registrar on 11.01.2023 at 10:30 A.M.
failing which the application shall be heard and decided in your absence
Given under my hand and the seal ofthis Tribunal on this dats 08.09.2022.
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SUPREME HOUSING FINANCE LIMITED

POSSESSION NOTICE

[(Appendix IV) Rule 8(1)]

Whereas the Authorized officer of Mis Supreme Housing Finance Lid, a Housing Finance Bank Company
under tha National Housing Bank Act. under the provision of the Securitisation and Reconstruction of
Financial Azsets and Enforcement of Security interest Act, 2002 (54 Of 2002) (hereinafer refered to as
*SARFAES| Act, 2002°) having its Registered Presently at 2nd Floor, Harsha Bhawan, 13/29, E-
Block, Middle Circle, Connaught Place, New Delhi-110001, (hereinafter referred to as "SHFL") and in
exarcise of the powers conferred under Section 13 (12) read with Rule 3 of the Security Interest
(Enforcement) Rule, 2002 issued @ Demand Notica to the following (Borrowers) & (Co-Borrowers) to
rapay the amount mentioned in the notice within 60 days from the date of receipt of the said notice.

The bomower/Guarantor having failed to repay the amount, notica is hereby given to the bomower and the
public in general that the undersigned has taken possession of the property described herein below in
enercise of powers confermed on him under sub-section (4) of Section 13 of Act read with Rule 8 of the
Security Interest Enforcement Rules, 2002 on as per under mentionad date,

The borrower In particular and the public in general is hereby cautioned not to deal with the property and
any dealings with the property will be subject to the charge of *SHFL" and interes! other charges thereon.
The attention of the Borrower is invitad to provisions of sub-section (8) of section 13 of the Act, in respect
prs i 0 ratarithe sacikad

Name and Add of B

1. Ajmer Singh, Sfo Kali Ram, House No. 210, Block-1, Jamni, Jind, Jamni, Haryana-126113, Ph No.
9996303720, 2. Pinki, Wio Ajmer Singh, House No. 210, Block |, Jamni, Jind, Jamni, Haryana 126113,
PhiNo. 9813167523

Date of Demand Notice: 26-0CT-22

Amount of Demand Motice: Rs. 12,71,658/- (Rupees Tweleve Lakh Seventy One Thousand Six
Hundred Ffty Eight Only) along with interestason 11-OCT-22

Details of Property: All that piece and parcel of property | land measuring 158 sq. Yands or 5 marla 2
sarsal being 47/1647 share out of land measuring 9 kannal 3 Marla comprising in khewat no. 1191, khata
no. 1387, rect no. 35, kila no. 3/2(2-16); 4/2(5-11), 7/1(0-16) situated in Safidon, Within Limit Of M.C.
Abadi known as Khansar Chowk Colony, Tehsil Safidon, Distt. Jind (more particularly described under
sale deed) and bounded as under: North: Plot of Rishi Pal South: Gall 20' Wide, East: Plot of Chain Singh
West Plotof Rakesh Goel

tak 03 day of January, 2023

Namewdhddrassofﬂmrrco-ﬂom

1. Bala Devi, D/o Roop Chand, Fouse No. 82, Ward No. 2, Uplani, Karsa Chor, Kamal, Haryana —
132039 Ph No. 8812176724, 2. Anil Kumar, Sio Roshan Lal, House No. 82, Ward No. 2, Uplani, Karsa
Chor, Kamal, Haryana— 132039, Ph No, 8812178724

Date of Demand Notice: 26-0CT-22

Amount of Demand Notice: Rs. 4,27 483/- (Rupees Four Lakh Twenty Seven Thousand Four Hundred
Eighty Three Only) along with interestas on 11-0CT-22

Details of Mmmmmdotprmmmnzmssqmwwm
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DEBTS RECOVERY TRIBUNAL CHANDIGARH, (DRT-2)
1st Floor, SCO 33-34-35, Sector 17-A, Chandtgarh
{Additional space allotted on 3rd & 4th Floor also)

case No.: 0R/323/2022
Summons under Sub-Section (4) of Section 19 of the Act, read with
Sub- rule (2A) of rule 5 of the Debt Recovery Tribunal {Procedure)
Rules, 1993. Exh. No. 15379
UNION BANK OF INDIA
% VIS. M/S SMS INTERNATIONAL BEVERAGES PVT. LTD.
o,

3. Smt. Babita Gupta Wio Shri Sudheer Kumar Gupta, House No.
1383/1, Ram Nagar Kalka, Palwal, Haryana.

4,) Smt. Babita Gupta W/o Shri Pradeep Kumar Gupta, House No.
153/5, Prempuri Muzaffar Nagar, Uttar Pradesh.

5. Mrs Sangeeta Jindal W/o Shri Anuj Jindal, House No. 32A, F4
Shakti Khand I, Indirapuram, Ghaziabad, Uttar Pradesh.

6. Shri Sanjay Mittal, House No. 126 F, Type 5, Sector 3, Reliance
Green, Moti Khavridi Jamnagar, Gujarat.

7. Smt. Kanchan Mittal W/o Shri Sanjay Mittai, House No. 126/F, Type
5, Sector 3, Reliance Green, Moti Khavridi Jamnagar, Gujarat.

8. Smt. Rachna Aggarwal W/o Shri Sanjeev Jindal, Bugrasi Chopla
Siyana, Buland Shahar, Uttar Pradesh.

9. Shri Mool Chand Garg, House No. 233/19 Barampuri, Muzaffar
Nagar, Uttar Pradesh.

10. Shri Rajeev Garg S/o Shri Mool Chand Garg, House No. 233/19
Barampuri, Muzaffar Nagar, Uttar Pradesh.Also At :-Shri Rajeev Garg
Son Of Shri Mool Chand Garg R/o House No. 233/19 Barampuri,
Muzaffar Nagar, Uttar Pradesh-251002. Guarantor -Mortgagor-
Hypothecator Muzaffar Nagar, Uttar Pradesh-251002.

11. Shri Sanjeev Jindal S/o Shri Rajesh Chand Jindal, Bugrasi
Chopla Siyana Bulandshahar, Uttar Pradesh.Also At :-Shri
Sanjeev Jindal S/o of Shri Rajesh Chand Jindal Clo Rajesh Chand
and Sons Bugrasl Chopla Siyana, District Bulandshahar, Uttar
Pradesh -245412. Guarantor--Mortgagor-Hypothecator,
Bulandshahar, Uttar Pradesh-245412.

SUMMONS

Whereas OAI323/2022 was listed before Hon'ble Presiding
Officer/Registraron 01.09.2022,

Whereas this Hon'ble Tribunal is pleased to issue summons/notice on the
said Application under section 18(4) of the Act, (OA) filed against you for
recovery of debts of Rs. 5,45,10,760.02 (application along with copies of
documents etc. annexed)

In accordance with sub-section (4) of sactlon 19 of the Act, you, the
defendants are directed as under -

(i} To show cause within thirty days of the service of summons as lo why
refief prayed for should not be granted -

{il) Todisclose particulars of properties or assets other than properties and assets
specified by the apphcant under serial number 3Aof the onginal application
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